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Demand to make arrangement for procurement of the garlic produce in
Rajasthan under market intervention scheme
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Concern over NALCO being compelled to sell it surplus alumina to its rival
company in the domestic market

SHRI DHARMENDRA PRADHAN (Bihar): Sir the National Aluminum
Company Ltd., (NALCO) is a Navaratna PSU of the Government of India. It played a
key role in turning India to a net exporter of aluminium from being a net importer
until 1981. It is a major foreign exchange earner for the Government. But, a private
company in aluminium business is reportedly trying to influence the Central
Government so as to get a decision in its fayadnich would adversely impact the
interests of the PSU. The workers of NALCO have alleged that this private company
is trying to source alumina for its fledgling smelting plant in Odidleaachieve this
purpose, the private company has sought cancellation of a tender already decided
so that it can bid and win the contact for sourcing alumina from the PSU. The
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workers argue that the sale of alumina to that private company would not only
cause loss of the precious foreign exchange but also result in declining profits. They
fear that this loss making and buckling to private influence, will pave the way for its
eventual privatization’. The workers are highly agitated and even written to the hon.
Prime Minister The Government should not allow such undermining of its PSUs. It

is also a threat to the economic interests of Odisha and also a menace to livelihood
of thousands of workers.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): The House is adjourned for
lunch for one hour

The House then adjourned for lunch at thirty-one minutes
past one of the clock

The House reassembled after lunch at thirty-one minutes
past two of the clock,

GOVERNMENT BILL
THE VICE-CHAIRMAN (PROEF P J. KURIEN) in the Chair
The Railway Property (Unlawful PossessionAmendment Bill, 2011

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): We shall now take up the
Railway Property (Unlawful Possessiofinendment Bill, 201.

THE MINISTER OF SATE IN THE MINISTRY OF RAILWAYS (SHRI
BHARATSINH SOLANKI): Sir, | beg to move:

That the following amendments made by the Lok Sabha in the Railway
Property (Unlawful PossessioAmendment Bill, 201, be taken into consideration,
namely:—

Enacting Formula
1. That at page 1, line 1gr “Sixty-second”,substitute “Sixty-third”.
Clause 1
2. That at page 1, line fgr “2011", substitute “2012".

The question was put and the motion was adopted.



